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The House stands adjourned till 2.30 P.M. 

The House then adjourned for 
lunch at one of the clock 

The House reassembled after lunch at half-
past two of the clock, the DEPUTY CHAIRMAN 
in the Chair. 

THE    WAREHOUSTNG    CORPORA-
TIONS BILL,   1962—continued. 

SHRI N. SRI RAMA REDDY (Mysore): 
Madam Deputy Chairman, I rise to extend my 
wholehearted welcome to the Bill now before 
the House, so ably piloted by the hon. Deputy 
Minister, Shri A. M. Thomas, this morning. 
This is a very important aspect of our national 
development and I am sure the earnest atten-
tion which the Agriculture Ministry is giving 
to this subject is proof of the importance we 
are giving to food and the storage of 
agricultural and other produces of the country. 
Madam, this question of storage assumes 
great importance and we will actually be able 
to assess the magnitude of the problem if we 
know how far it affects our national 
prosperity. For instance, the main factors 
which affect agricultural produce during the 
course of storage are said to be moisture, ?un-
gus, insects and rats, These are the main 
enemies of agricultural produce which attack 
in one form or the other agricuHural produce 
during storage and bring about a greater loss 
to the nation. On account of poverty or on 
account of the present condition of the farmer, 
it may not be possible to provide ideal 
conditions for the proper storage of the 
agricultural produce in his granary or in his 
godown. In any case, some of the produce has 
got to be moved to the markets where the 
demand for these articles arises and naturally 
unless proper facilities are provided the loss 
would be very great.. In view of the shortage 
of agricultural produce in our country, 
particularly foodgrains,    we ought     to be    
very 

careful about "minimising loss due to 
moisture, insects or rats or all these things put 
together. A rational and scientific method has 
got to be evolved and must be applied to this 
subject. Therefore, this was a national 
necessity. I would also like to point out that 
the Food and Agricultural Organisation of the 
U.N.O. has given much thought to this subject 
and in the year 1948 or 1950 I do not know 
which year, an estimate of loss on account of 
improper storage or unscientific storage was 
estimated at ten per cent, of the produce of the 
world. Applying the same formula to our 
country, it is estimated—according to the 
National Income Committee, the value of the 
agricultural output of our country is 
something like Rs. 5860 crores, based on the 
1948-49 prices and for the year 1960-61. and 
ten per cent, of it would be Rs. 586 crores—
that the loss would be of the order of Rs. 586 
crores. It is a colossal loss and the suffering 
consequent on this loss can easily be 
imagined. This is a very colossal sum which 
has got to be avoided and this fact was also 
emphasised by the All India Rural Credit 
Survey which was conducted in the year 
1955. They pointed out in their report that a 
national system of storage in the country 
shouM be evolved if we have to lessen the 
loss and also produce an effective system of 
storing agricultural produce of the country.   
Thev have also referred 
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[Shri N. Sri Rama Reddy.] nected with the 
different co-ordinating agencies which would 
carry out the programme. They also recom-
mended an all-India organisation for 
development of storage and warehousing at 
points of all-India importance and also 
establishment of State organisations at points 
of State or district importance. They also 
recommended the establishment of co-
operative organisations at the taluk and village 
level. Thus, as a result of the 
recommendations of this body, the National 
Co-operative Development and Warehousing 
Board came into existence in the year 1956. 
The background of this organisation was 
given to us this morning by the hon. Deputy 
Minister. In the year 1956, two inter-
dependent organ-'sations were set up, namely, 
the National Co-operative Development and 
Warehousing Board and the Central Ware-
housing Corporation. These two were 
functioning till 1958 under the Ministry of 
Food and Agriculture when the former was 
transferred to the Minis-trv of Co-operation on 
account of the bifurcation of the Ministries 
that was deemed necessary by the 
Government then and the Central 
Warehousing Corporation alone remained 
under the administrative control of the 
Ministry of Food and Agriculture. Now, 
neces-fity arose for bringing into existence 
these two independent bodies and therefore it 
is that a Bill of this kind has come here. I am 
very happy this has come. There are very few 
changes made and that too because of the 
extension of the scope and functioning of the 
organisation. I am very happy about it. 

Madam, I see that there is still a certain 
amount of confusion persisting. If we take the 
overall picture of the entire problem of the 
country, we find that the Ministry of Food 
and Agriculture have under their control what 
are called silos and the traditional godowns or 
warehouses at various points in the country 
for storing their food and agricultural produce 
whether it be the one rmoort-ed from outside 
or the one procured 

from within the country. They seem to be 
having a capacity of about three million tons 
mainly administered by the Food and 
Agriculture Ministry. In addition to that, and 
independently of that, they are now proposing 
to establish a Corporation, an independent 
Corporation, with the backing of the 
Government of India as well as the States. This 
is another system, controlled by an independent 
Corporation, and I do hope there will be other 
systems at the taluk and village levels, where 
the Ministry of Community Development is 
developing another system of godowns. Sub- • 
sidy to the extent of Rs. 10,000 is given for 
each godown and the villagers construct them 
at the taluk level, etc. So I see three sets of 
organisations and administrations running 
parallel to one another in this country. In spite 
of this Bill the position will be a huge godown 
and warehousing system directly managed by 
the Ministry of Food and Agriculture to the 
extent of three million tons and it is also 
reported that they are going to increase the 
capacity of this warehousing mainly in the ports 
and other volunerable points in the country and 
probably they are having schemes to increase 
this warehousing to the extent of another two or 
three •million tons. Side by side, of course, our 
Minister was telling us this morning that this 
Corporation has already set up 65 centres of its 
own in various places and the State Gov-
ernments have set up about 407 warehouses and 
I do not know how many godowns—they call 
them godowns— are there under the control of 
the Community Development. Probably there 
are 4.000 godowns or so set up by them, if I 
remember correctly. So you can see what 
confusion is created by this multi-managed sys-
tem of warehousing in the country. Madam, the 
hon. Minister was telling us this morning hnw 
the various facilities created by this Corporation 
were being used, what set of people were 
making use of them, in what proportion and so 
on. He was good enough to tell us all that   He 
told us 
that 12 per cent of the facilities pro- 
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vided in the last year were for the actual 
producers. He also told us that the producers 
were not coming forward in substantial 
numbers to take advantage of the facilities 
created by the Corporation. That probably is 
due to lack of propaganda among the people to 
whom all these benefits were to go. So only a 
very small percentage of the actual producers 
are making use of these facilities. And there 
are nearly 4,000 godowns all over the country. 
Because these things are administered by 
different sets of people, the system is not 
working properly. And. what ia the share of 
the facilities used by the co-operative 
organisations? Only two per cent, of the entire 
facilities is going to the share of the co-
operative organisations in the country. And 
then 20 per cent, is used by the Government 
itself; that is all right. So I would tell this to 
the Ministry of Agriculture. Let them carry on 
with this. I have no objection. I am prepared to 
give my fullest support to this Bill that has 
been brought before the House this morning. 
But a little later'let us think of a co-ordinated 
effort to have the entire warehousing system 
under one management, under single control. 
And probably it will do some good. An 
integrated and co-ordinated system of 
warehousing could be produced in this 
country. It is not very difficult. Therefore 
while supporting this Bill wholeheartedly, I 
commend a system of integrated warehousing 
and I suppose it will not be very long before he 
comes forward with another Bill to this House 
asking for an integrated    system to be 
evolved.. 

Now, with regard to the scientific method 
and its propaganda, I say that the scientific 
method of storage that is being evolved in this 
country should reach all the people. If this has 
any merit and if we can save losses on 
account of various factors that I have 
enumerated before like rats, insects, etc., why 
can't we evolve a warehouse for the farmer? 
Why can't we give him a small warehouse? 
Of course it should be possi-990 R.S.—3. 

ble to do that. Seventy four millions of them 
would be required because according to the 
latest figures there are 74 million agricultural 
families in the country and each family has to 
store something and the aggregate quantity 
involved is something very enormous. So I 
would suggest to the Agriculture Minister who 
has been handling vast storage of millions of 
tons to produce a warehouse for the farmer, a 
model warehouse for the farmer. And that will 
help him to save his ten per cent. If ten per 
cent, of the aggregate is such a big thing that 
you take all these measures and for which you 
have been labouring hard, the ten per cent, 
saving for the farmer ia also something very 
much to him and when you take into account 
all the 74 million families, it is very eolosaal. 
Certainly we can save a huge quantity of his 
agricultural produce if we can evolve a small 
warehouse for the farmer. 

SHRI GOPIKRISHNA VIJAIVAK-GIYA 
(Madhya Pradesh): The farmer does not hoard 
his produce; he sells it away. 

SHRI N. SRI RAMA REDDY: He has got to 
store his grain and other things for his own 
consumption on which there is a ten per cent. 
loss. Therefore, he has got to store his grain in 
any case. It is very necea-sary. He has got to 
store his seed. I am very happy that in this 
system a provision has been made for the 
storage of seed. The seed is an important 
thing. The seed is the future plant, as we all 
know, A provision has also been made in thie 
Bill for facilities for storing fertilise™ and the 
scope of it could ever be extended. At present 
this covers about 87 commodities and scope is 
being extended much further. I am very happy 
about it. That is certainly the way to save 
national wastage. Therefore, I hope before 
long the scientists who are under his control 
will also be able to evolve a warehouse for the 
farmer. We know the rats alone at* said to be 
eating away a huge quan-r tity    of    our    
foodgrains.    We    a» 
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[Shri N. Sri Rama Reddy.] probably      
importing    four    to    five , million      tons    
of    foodgrains    from outside whereas 
probably the rats and monkeys are eating away 
ten million . tons.    Of course this is an 
agricultural problem, not so much of a ware-
housing problem.   I  hope I will not be 
considered very irrelevant if I say : that  
monkeys,   stray   cattle   and   rats are    eating    
away    almost twice the quantity of food that 
we import from . outside the country. 

SHRI  GOPIKRISHNA     VIJAIVAR- , 
GIYA;  Sparrows. 

SHRI N. SRI RAMA REDDY: Sparrows 
are also there but it is a minor ihing. We are 
not Chinese to kill the sparrows. Our 
unscrupulous neighbours   .... 

THE DEPUTY CHAIRMAN: What about 
the rats? 

SHRI N. SRI RAMA REDDY: There are 
no rats because all the rats have been eaten 
away by the Chinese, snakes, rats 
everything, and they have now come to eat 
us. 

THE DEPUTY CHAIRMAN: What about 
the rats that are here? 

SHRI N. SRI RAMA REDDY: The 
essential feature of this Bill is to save as 
much wastage as possible by a system of 
warehousing for the country as a whole. 
Now,. the monkeys are also eating away the 
crops. Right from the start, right from the 
time we Sow the seed, there is wastage. I am 
a farmer and I know where the shoe pinches. 
Right from the start it starts. And we know 
how many monkeys are there. In Delhi there 
were far less monkeys when I came than at 
present. They are multiplying like anything. 
Probably they are multiplying even at a faster 
rate than -human beings in this country. In 
the South Avenue we cannot keep the -
windows open because the monkeys .come in 
and carry away all the food-stuff. 

SHRI JOSEPH MATHEN (KeralaV. The 
monkeys require family planning. 

SHRI N. SRI RAMA REDDY: Anyway they 
are doing a great deal of damage and loss. 
Right from the time we sow the seed up to the 
time the crop is harvested, it is being damaged 
and it requires a lot of human labour to keep 
the monkeys off the fields and even in spite of 
eternal vigilance the monkeys have their own 
way of destroying the crops. 

SHRI N. M. LING AM: A warehouse does 
not help it. 

SHRI N. SRI RAMA REDDY: Irrelevant 
though it is, with the permission of the House 
I am referring to this great menace. It is a 
problem of storage. Wherever wastage is 
there, let us prevent it. That is what I am 
trying to point out to the Minister. 

SHRI K. SANTHANAM: Warehousing 
does not help it. 

SHRI N. SRI RAMA REDDY: If there are 
warehousing facilities, monkeys cannot go 
into the warehouses. 

I whole-heartedly support the Bill that has 
been brought forward before us and I once 
again commend for the consideration of the 
Minister that he should kindly come before 
this House before long with an integrated 
warehousing system evolved right from the 
producers' stage to the consumers' stage.   
Thank  you very much. 
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"Insurance companies, investment trusts 
and other financial institutions." 

"The shares of the Central Warehousing 

Corporation shall be guaranteed by the 
Central Government as to the repayment of 
the principal and the payment of the annual 
dividend at such minimum rate as may be 
fixed by the Central Government, by 
notification published in 

 
the official Gazette, at the time of the issue 
of the shares." 

"Six directors to be nominated by the 
Central   Government." 
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"(c) one director to be nominated by the 
State Bank; 

(d) one director to be elected by other  
scheduled  banks." 

"Provided that the three directors to be 
elected under clauses (d), (e) and  (f) may, 
for the first constitu- 

tion 01 the board 01 directors, be nominated 
by the Central Government ..." 

 
lmcation for office of director of the Central 
Warehousing Corporation." 

 

"if he is or has been convicted of any 
offence involving moral turpitude and 
sentenced in respect thereof, to 
imprisonment for not less than six months, 
unless a period of five years has elapsed 
from the date of expiry of the sentence; or" 
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SHRI K. SANTHANAM (Madras): At the 
first meeting, just as we do here. 

 

SHRI K. SANTHANAM: At the first 
meeting, whoever is presiding. 

 

There is  no clarification  in  that. 

SHRI DEOKINANDAN NARAYAN 
(Maharashtra): That may come under a 
regulation.. 

 

"Every director, auditor, officer or other 
employee of a Warehousing Corporation 
shall, before entering upon his dues, make a 
declaration of fidelity and secrecy in the 
form set out in the Schedule." 
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SHEI K. SANTHANAM: Madam Deputy 
Chairman, I was not convinced by the 
apologia delivered by the Deputy Minister to 
justify the bringing forward of this Bill. He 
did not make out that under the old Act the 
warehousing facilities were not progressively 
improving and that the separation of the old 
Act into two Acts was either an economic or a 
national necessity. The only justification he 
pleaded was that the Ministry was bifurcated 
and therefore legislation also had to be 
bifurcated. If these State warehousing 
facilities and the co-operative warehousing 
facilities were all under departmental 
management, then I can understand. But these 
are all autonomous institutions. Why should 
there not be an autonomous institution which 
caters to both the Ministries. I cannot under-
stand. Therefore 1 think it is a sad reflection 
on our Government that two Ministries could 
not co-operate on an objective which is 
common to both. If it is contended that co-
operative warehousing is entirely a different 
thing for a different purpose, and Central and 
State warehousing is for a different purpose, 
then I can understand.   But  that  should  not  
be. 

The great danger of this Bill is that the 
divorce between  the co-operative 

movement and the Central and State 
Warehousing Corporations may become 
greater and greater. It looks as if our mixed 
economy is becoming bifurcated, so far as 
these Agriculture and Co-operation Ministries 
are concerned; on the one side, the State 
capitalists and the private capitalists joining 
hands and making use of the Central 
Warehousing Corporation, that is, the big 
merchants or the merchant companies will be 
making use of the Central warehousing 
facilities, while on the other side the smaller 
merchants and the State Government 
warehousing facilities will go together, and 
the small godowns distributed all over the 
villages will be in charge of the co-operative 
movement. I wonder if this divorce will not 
mean a stifling of the co-operative movement. 
There is some indication of this.    Clause 11, 
for instance, says: 

"run warehouses for the storage of 
agricultural produce, seeds, manures, 
fertilizers, agricultural Implements and 
notified commodities offered by 
individuals, co-operative societies and 
other institutions;" 

Here co-operative societies have .been put in. 
But in clause 24, which makes a similar 
provision relating to State Warehousing 
Corporations, it is said: 

"run warehouses in the State for the 
storage of agricultural produce, seeds, 
manures, fertilizers, agricultural 
implements and notified commodities;" 

Here the co-operative societies are 
conspicuous by their absence. I would like the 
Deputy Minister to say why it was necessary 
to put cooperative societies in Central ware-
housing and why they were taken out in the 
case of State warehousing. I do not think there 
will be many opportunities for the co-
operative societies to utilise the big godowns 
established by the Central Warehousing 
Corporation.    It is only when the 
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co-operative societies develop into wholesale 
societies and State wholesale societies are 
established, they are likely to use the Central 
Warehousing Corporation's godowns, but till 
then they will have greater opportunities to 
utilise the State warehousing godowns, and 
therefore there waa a greater necessity to 
specifically provide for use by co-operative 
societies of the State warehousing facilities 
rather than the Central warehousing facilities. 
But it has been dropped. Presumably the 
intention is that within the State there will be a 
complete divorce between State warehousing 
facilities and co-operative warehousing 
facilities, and the people and the co-operative 
societies there will use only their own 
godowns and leave the State godowns free for 
the merchants. In this connection I am sorry 
that my friend, Mr. Chordia, objected to the 
warehousing itself. In fact, these State 
warehouses and Central warehouses are not 
intended for the primary producer. No primary 
producer could, except rarely, produce so 
much as to make use of these big godowns. It 
is only the merchants and the co-operative 
societies, who buy large-scale, which can 
make use of these godowns. It is our national 
ideal that slowly the co-operative movement 
should take over from the merchant all this 
business of buying and marketing agricultural 
produce. Therefore, we should do nothing 
which will militate against this process. In 
fact, our socialism, as applied to agriculture, 
means a development of co-operative 
production, co-operative marketing, co-
operative warehousing. But by this divorce 
between State warehousing and co-operative 
warehousing, I am afraid that movement is 
likely to be checked. 

Then, Madam, there are many small points 
so far as the drafting is concerned. I do not 
see why the accounts and the report should 
not be passed by the body of shareholders. A 
general meeting of the shareholders has been 
provided but it is stated that this general body 
can only dis- 

cuss. They cannot pass any resolutions. I 
wonder whether they can even make 
suggestions. In clause 13(2) it is stated:— 

"The shareholders present at th« annual 
general meeting shall be entitled to discuss 
the annual accounts, the report of the board 
of directors on the working of the 
Corporation during the year under report, 
as well as the auditors' report on the annual 
balance-sheet and accounts." 

I cannot understand this especially ai the 
shareholders are highly selective shareholders. 
Only representatives of scheduled banks and 
other financial institutions are there. Why 
these shareholders should not be called upon 
to approve of it or make modifications in the 
budget or make comments, I cannot 
understand. Now, any shareholder bringing a 
resolution, making a comment or criticism 
will be out of court. Only his speechej may be 
recorded. I cannot understand the rationale of 
this. 

Then, what exactly is the boundary or rather 
the dividing line between the State warehouses 
and the Central warehouses? Is it a matter of 
size or of cost? Is there any regulation by 
which the minimum capacity of a Central 
warehouse should be greater than the 
maximum capacity of a State warehouse? 
Otherwise there will be a great deal of confu-
sion. There are many Central institutions in 
which this confusion occurs. For instance, the 
Khadi Commission runs its own khadi depots 
in Madras, Bombay and other places. The 
State Khadi Boards run similar depots or 
emporia. Similarly, is it going to be almost ad 
hoc or according to the' whims and fancies of 
some partici*-lar people controlling the 
Central OP State warehousing corporations as 
to the building up of the site, capacity or size 
of building of warehouses? I think it will be 
wasteful of national resources to have this. I 
wish the Central Warehousing Corporation 
waa' 
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[Shri K. Santhanam.] only a controlling, 
co-ordinating and financing authority, that all 
warehouses were owned by the States, of 
various sizes. Why should there be this 
distrust of the State Government, I want to 
know, especially as the financing will be by 
the Centre and it will be able to impose what-
ever was needed. 

Now, this multiple ownership of 
warehousing, spreading out all over the 
country, is going to cause a great deal of 
confusion, and it is not impossible or even 
improbable that ,a kind of rivalry and 
competition may set in. In order to prevent 
loss to the Central Government, the Central 
warehouses may offer cheaper terms than the 
State warehouses may offer, and the State 
warehouses, if they want to compete, may also 
have cheaper terms. There may be competition 
between the two so that one merchant will put 
his produce in the State warehouse at some 
time and in the Central warehouse at another 
time. I think this double system of 
warehousing is wrong and I erutirely endorse 
Mr. Reddy's comment that these two 
warehousing systems should not be entirely 
divorced from the co-operative godowns 
which are toeing built all over the country. I 
think the whole thing is a vicious system. In 
fact, I can understand cooperative godowns 
being limited to a cost of Rs. 10,000 or small 
sizes. They will cater to the direct producer, 
and the medium godowns of the State will be 
for the bigger merchants and for the wholesale 
cooperative societies which buy from ^he local 
co-operative societies There -should be no 
need whatsoever for Central warehousing as 
such especially, as has been pointed out. 
Where the Centre imports large quantities of 
grain, they have got big departmental silos and 
godowns. I can understand that. In Bombay 
and other places, where they get millions of 
tons, these arrangements will not <do. They 
may have big godowns. In fact,  I would     
suggest     that     those 

godowns may also be transferred to the 
Central Warehousing Corporation, and the 
Central Warehousing Corporation should, as 
far as possible, be prevented from building 
warehouses in the States except where certain 
valuable commodities are concentrated, say, 
tobacco in one place, or even tea or jute, 
where very large godowns beyond the 
capacity of the State Warehousing 
Corporations may become necessary. 

And again, I have to utter a word of 
warning. I have no objection to special 
warehousing of jute, tea and other commercial 
commodities. But I hope this will not 
degenerate into purchasing at enormous prices 
the warehouses and godowns owned by big 
jute companies and tea companies. These are 
very well-established trades and they have got 
their own godowns. Probably their warehous-
ing facilities are nearly adequate to their 
needs. And as a result of this plan of Central 
warehousing, in order to show the progress of 
the Central Warehousing Corporation, there 
may be a great temptation to buy up the 
warehouses of all the jute companies and tea 
companies They will make profit out of the 
Government of India while the facilities for 
the trade itself will not be increased. I find, 
specially, that a substantial part of the 
warehousing facilities is hired. I would like to 
know if these premises, which have been hired 
by the Central Government and in many oases 
by the State Governments, were also used for 
warehousing by the previous owners. If they 
had been used previously also as warehouses> 
there was no necessity for the Central 
Government or the State Governments 
acquiring them and calling them their 
property. Simply because we have provided 
certain amounts in the Third Plan and we are 
going to provide further amounts in the Fourth 
Plan, that does not justify wasteful use of 
these facilities by simply transferring the 
ownership or name to the Central Government    
without 
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actually increasing the facilities for | which 
warehousing is needed. Therefore, on all 
these matters, I am deeply distressed at the 
incompatibility or lack of co-operation 
between the Agriculture and Co-operation 
Ministries and I hope that there will be no 
rivalry between them and similarly there will 
be no rivalry between the Centre and the 
States. Some method of co-ordination is 
needed. I wish that a Central Parliamentary 
Committee is established in order to see that 
these rivalries do not happen and if such a 
Committee for the( development of 
warehousing is set UP, it will be able to look 
into the operations of these three agencies— 
the Central Government, the State 
Government and the Co-operation 
movement—and see that our national 
resources are not used wastefully or 
unnecessarily. 
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SHRI N. M. LINGAM (Madras): Madam 

Deputy Chairman, the scope of the Bill is 
indeed very limited. The provocation for its 
introduction, as the hon. Deputy Minister has 
stated, is the allocation of subjects among the 
various Ministries. Madam, as the Statement 
of Objects and Reasons says, as a result of the 
reallocation of business amongst the 
Ministries, the two bodies have come under 
two Ministries, namely, the Ministry of 
Community Development and Cooperation 
and the Ministry of    Food 
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*nd Agriculture. So, it is purely from the 
point of view of administrative convenience 
that this measure has been brought forward. 
So, I could very well imagine the feeling of 
the hon. Deputy Minister at the almost 
unanimous criticism of the measure from all 
sections of the House, especially after 
precisely the same measure has been passed in 
1956. The reason is not far to seek. We have 
been through six years of experience after 
passing the original Act, namely, the 
Agricultural Produce (Development and 
Warehousing Corporations) Act, 1956, and 
the experience that we have been through is 
not very encouraging. As the hon. Minister 
took pains to explain to us, the genesis of this 
measure was the recommendation of of the 
Rural Credit Survey team to have a body like 
this, a Warehousing Board, and that team 
stipulated that all its recommendations should 
be accepted in toto. It went to the extent of 
saying that no part of its report may be 
rejected without imperilling the whole. So, I 
am afraid, without bestowing adequate 
thought, they began to implement all the 
recommendations of the Rural Credit Survey 
team, and looking back, one is struck with 
wonder at what appears to be the dichotomy, 
in the thinking of the high-powered body that 
produced the Rural Credit Survey Report. As 
the House knows, Madam that committee was 
charged with the task of improving the co-
operative movement in the country and its 
researches and its enquiries showed that it was 
the middle, men, the men who were lending 
money and who were exploiting the poor 
agriculturists in various ways who were 
responsible fop the emasculation of the 
movement and in consequence the 
emasculation of the peasant and it is the same 
body that has recommended the establishment 
of this Warehousing Corporation as 
complimentary to its general scheme of 
improving warehousing facilities under the 
cooperative system. Now, when we passed the 
Act in 1956, it was thought that these two 
sectors would complement or supplement 
each other and that the much needed facility 
of 

providing warehousing corporations would be 
provided in an adequate measure to the 
peasant. Now, as the hon. Deputy Minister 
has admitted, the facilities afforded by the 
National Warehousing Corporations are being 
increasingly availed of 0nly by the traders. It 
is only 12 per cent, of agriculturists that have 
used these warehouses and I am not surprised 
at that, Madam. As the House is aware, the 
avowed object of Government is to bring 
every peasant under the Cooperative fold. 
Every villager, every peasant, has to be a 
member of some co-operative or the other. 
Here, We are dealing with the peasant and 
this peasant has to become a member of a 
movement which has to be multi-sided in 
character, that is to say, he is not only to be a 
borrower from a co-operative credit society, 
he has to give his produce to a co-operative 
marketing society, he has probably to get that 
processed by a co-operative processing 
society. He gets his requirements from a 
consumer society. So, he is served by what 
are called service cooperatives in all 
departments of his activity. So, it is fantastic 
to think, when that is the objective laid down 
for the growth and development of the co-
operative movement, that the producer, the 
small man or the peasant would take his 
produce to a warehousing organisation which 
is outside the co-operative fold. I, for the life 
of me, cannot understand how the two can go 
together. He is, at every stage, covered by the 
co-operative methods, the co-operative 
processes. So, I repeat, Madam, that if the 
facilities provided by the Corporation at the 
Central and State levels are not being used to 
the maximum, it is because we are working at 
cross purposes. The fact is that the private 
trade has monopolised the facilities under this 
scheme of Central and State warehousing 
Corporations. What, in turn, is the effect of 
the private sector exploiting these facilities? 
He can corner the stocks, he can purchase 
commodities at low prices, he can dictate the 
prices. In other words, he c?n exploit the 
peasant fully and h« can    even 
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the co-operative movement.   1    tremble      to     
think, Madam, what would have been    the 
effect of ttiiiy implementing the measure 
proposed in tnis Bill over a period 01 yearc.   i 
am not at tne present moment going into the 
disadvantages of having three tires of 
warenousing laci-lities, at the village and taiuk 
level, at tae uistrict level, the State level and 
the Central level.  I  shauid probably come to 
that later on, if there is time, but I am 
addressing myself to the very premises on 
which the entire scheme is based. 1 do not 
know if the Government itself after the 
experience of the last six years has had second 
thoughts on going ahead with a mesaure of 
this kind. The Minister has not said a word 
about what Government's reaction is to the 
showing of these Corporations during the last 
five or six years. The figures that he has 
quoted are very disappointing, are very 
discouraging.   If the Government does intend 
to go into the causes of the slow progress of 
the scheme and of the marginal help that the 
Corporations have rendered to the peasant then 
it is up to the Minister to take the House into 
confidence and say what the Government is 
going to do.   It is true he has said that in one 
or two States, especially in    Andhra and 
Maharashtra, more and more producers are 
making use of the facilities and by more 
propaganda it is expected that they would be 
fully utilised.   But that  diagnosis is not 
correct.    If the Government swears by the co-
operative     movement    for    the    emanci-
pation    of    the    agriculturists,    then this    
scheme    has    to    become    part and     
parcel     of     the     overall     cooperative   
scheme.     Otherwise   these will be rivals.   
There wil] be not only overlapping and waste 
but as I said a little while ago it will strike at    
the very root of the   co-operative   movement.     
Madam, huge outlays of money are 
contemplated under this measure. The share 
capital of the proposed Corporation is of the 
order of Rs 20 crores. We will have a 
hierarchy of officials and once we start a new 
venture like this there is no knowing where it 
will end unless we apply corrective mea- 

1 sures, unless we see where things are going 
wrong and get tmngs right, it will be too late 
and in the process the 

' interests of the peasants for whose benefit all 
such measures are being enacted in this House 
will suffer. 

The Minister has also said, probably 
anticipating criticism of this kind, that there is 
co-ordination between the two wings providing 
for warehousing facilities f°r the cultivator.     
He has said that a representative of the National 
Co-operative Development Board will be  on  
the  Warehousing Board     and vice versa but 
that is neither here nor there.   To take just one 
representative on the body of the other means 
nothing, as experience     has shown.   We have 
to go to the root of the   matter. The hon. Mr. 
Santhanam has gone to the extent of suggesting 
that a parliamentary Committtee    should be    
appointed to enquire how far the various bodies 
dealing with the same problem of    providing     
accommodation,       of avoiding   waste and   
damage in   oui storage facilities, could be 
integrated. I do not know if a body like   that is 
the proper machinery to go into it but I do fee], 
Madam, that a probe is necessary into the 
working of the various bodies engaged in 
providing   modern storage facilities and 
warehousing facilities to the vast and sprawling 
producers in this country.    It may be a high-
power body.    It need not necessarily in my 
view be a parliamentary body.   It may be a 
body consisting of entomologists    and      other      
experts, and   also  representatives   of   agricul-
ture.   They    should    see that    they dovetail 
and integrate a scheme which will not in the 
first   place    endanger the growth of the co-
operative movement, in the second p ace will 
ensure that foodgrains are     conserved in  a 
scientific     way     and     thirdly       see that  
our national resources are  used economically.   
As I said, the scope of the  present measure is 
something to which  one  cannot  object  but  I     
do wish to impress with all the emphasis at my 
command the need for Government to go into 
the principle of the 
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Bill and see how far we are promoting the 
common objective ox helping the producer, 
of helping agriculture and of helping the co-
operative movement wh.ch are among the 
vital projects in our Third Five Year Plan. 

Thank you, Madam. 

SHRI ROHIT M. DAVE (Gujarat): Madam 
Deputy Chairman, the Bill before the House 
is in a sense a purely technical measure 
because the Government have decided to put 
the two bodies, namely, the National Co-
operative and Development Corporation and 
the Central Warehousing Corporation under 
two separate arrangements. A Bill had to be 
brought in in order to separate the two bodies 
and to Put them under separate management. 
But the Bill is also important because it raises 
certain issues which are of a far-reaching 
significance. One of such issues was raised by 
the previous speaker, Mr. Lingam, as to 
whether it was wise to separate these two 
bodies and put them under separate 
management and whether as a result of that 
the co-operative movement would not suffer. 
This particular issue has already been debated 
in this House on a previous occasion and 
while there are two opinions still regarding 
the advisability of separating the management 
of the two bodies, because we have already 
passed the first measure, the second measure 
is just consequential and has to be agreed to. 
There is a distinct function to be performed 
by the Central Warehousing Corporation and 
that is the storage of agricultural produce 
which may be owned by the Government and 
provision of facilities to the agriculturists and 
others who would like to take advantage of 
scientific warehousing in the Government 
warehouses. These are the facilities which are 
to be provided by the Central Warehousing 
Corporation and this particular function has 
become very important at the present moment 
because according to the statement by the 
Government for 

regulating and maintaining the present price 
level the Government will have to keep a large 
amount of food stocks at various places known 
as buffer stocks which may be brought in the 
market in case the prices rise and for that 
purpose the Government itself will require 
storage facilities at a number of places where 
this kind of facilities could be made available 
both to the Government as well as to the trade 
and business. There is some doubt regarding 
the location of these warehouses and it has 
been suggested by some that they should be 
located in rural areas where food-grains are 
gathered from the peasants while others are of 
the view that they should be located at trade 
centres where the traders can take advantage 
of the facilities provided therein. 

The hon. Minister has tried to show that till 
now mainly the facilities are being taken 
advantage of by the traders and not by the pea-
sants. The logical conclusion from this would 
be that the warehouses should be located at 
trading centres where traders can take 
advantage of them, rather than at producing 
centres where the peasants can take advantage 
of them, because the peasants so far have not 
shown any great inclination towards utilising 
these facilities. It is this point to which 1 
would like to refer in some detail. One has to 
find out why the peasants are not interested in 
the warehousing facilities that are being 
provided by the Government. To my mind the 
answer to this question is that under the 
present scheme all that the Central 
Warehousing Corporation is expected to do is 
to provide scientific storage facilities and 
nothing more. If some greater service is 
provided to the peasants by the Central Ware-
housing Corporation, then perhaps the 
peasants would be attracted to this scheme and 
would take more advantage of the facilities 
that are being provided. I have in m;nd a cer-
tain scheme whereby, when certificates are 
issued by the Central Ware- 
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to a peasant that a particular quantity of siock 
is lying in the warenouses, those certificates 
snouid be made negotiable. One great 
difficulty which tne peasants are facing today 
is that they have to casn tneir crops at the 
earliest possible opportunity because of the 
various financial claims that are pending 
against tne peasants and, therefore, tney have 
to sell their produce at any price that is 
available in the marKet at a given moment. 
Theie is hardly any possibility for a large 
numoer oi peasants to store their agricultural 
produce anywhere, either in the warehouses or 
in their own houses or in their own godowns, 
etc. Because they have to part with their 
produce at the earliest possible opportunity, 
there is nothing very surprising that the 
peasants are not forthcoming to take advantage 
of the warenousing facilities provided by the 
Government. We have to create some 
machinery whereby it may be possible for the 
peasants to hold on to tneir stocks for some 
time more, so that it will be possible for them 
to dispose of their stocks at a favourable 
moment in the market and not at the first 
available opportunity. This could not be done 
unless some method is found whereby the 
peasant is in a position to hold on to his stock 
and at the same time to meet his financial 
obligations. And this couid be done only if the 
warehouse receipts are made negotiable instru-
ments in some form or other. It is only under 
some such scheme that it will be possible for 
the peasant both to hold on to his stock and at 
the same time to meet his financial liabilities, 
and then it will be possible for the peasants to 
take more and more advantage of the 
warehousing facilities. This will help not only 
the peasants but also generally the agricultural 
markets which are liable to violent fluctuations 
at the time the crops move to the markets and 
afterwards. It is these fluctuations which 
attract such a large number of middlemen in 
the trade of   agricultural 

produce. It is these fluctuations which are 
responsible for the speculative tendencies that 
are developing in the markets of agricultural 
produce and it is these fluctuations which lead 
to unhealthy practices like hoarding, etc. If by 
some scheme the peasants are induced to take 
advantage of the warehousing facilities, it will 
be possible for the Government to know at a 
given moment how much stock is available in 
the country in their various warehouses, not 
necessarily under their own ownership, but 
even under the ownership of individuals and 
co-operatives. It will then be possible for them 
to rationalise the entire scheme of distribution. 
It will then be possible for them to regulate the 
prices of agricultural produce and also to plan 
the crops for the next season. If the 
Government has got a fairly accurate picture 
of the agricultural commodities with them, 
which are carried forward to the next 
agricultural year, it should be easy for them to 
decide what crops should be encouraged and 
what crops should be discouraged. To my 
mind this is a function that the Government 
will have to undertake some time or other. 
Mere regulation of prices will not suffice. By 
that it is only meant that the agriculturist is 
given a particular return for his labour and the 
consumer is provided with agricultural 
produce at a given price. The price policy has 
to go deeper and they have to undertake the 
further responsibility of planning of crops. If 
this responsibility is to be undertaken by the 
Government and if this emergency lasts for a 
long time, the Government will have to 
undertake that responsibility. The Government 
will be able to do so only if they know what is 
the carryforward of stocks in respect of 
various agricultural commodities. The best 
way of finding it out is to induce the peasants 
to take advantage of the warehousing facilities 
and this could be done only if the warehouse 
receipts are made negotiable in some form or 
other. I would, therefore, request   the    
Government    to    give 
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lerious consideration to this possibility and to 
do something regarding that, so that this 
conflict between the traders and the peasants 
might disappear and it might be possible to 
have warehousing facilities at the producing 
centres as well as at the trading centres. 

Thank you. 

THE DEPUTY CHAIRMAN: Mr. Thomas. 

SHRI DEOKINANDAN NARAYAN: 
Madam, I would like to speak. 

THE DEPUTY CHAIRMAN: How much 
time would you take, Mr. Thomas? 

SHRI A. M. THOMAS: I will take about 20 
to 25 minutes. 

THE DEPUTY CHAIRMAN: How much 
time do you want? 

SHRI DEOKINANDAN NARAYAN: I 
will take at least ten minutes. 

SHRI A. M. THOMAS: Thci, the Bill may 
not be finished today. It has to be finished 
today. 

THE DEPUTY CHAIRMAN: Then please 
speak, Mr. Thomas. 

SHRI A. M. THOMAS: Madam, this is a 
very important Bill, and no hon. Member who 
has participated in the debate has opposed the 
Bill. But hon. Members adopted a critical 
approach to the functioning of the Central 
Warehousing Corporation as well as the State 
Warehousing Corporations. Madam, I 
welcome this critical approach. It is only by a 
constructive and critical approach that the 
Government and the various bodies 
concerned would be in a position to improve. 

The hon. Member, Shri Sri Rama Reddy, 
underlined the necessity of sc'entific storage 
of agricultural produce. Madam, it is not 
possible at all to exaggerate the importance of 
this aspect. It is very very important. In fact 
one of the main objects of the Warehousing 
Corporations 

is to have scientific storage, and in that 
respect, Madam, even if the trade alone takes 
advantage of the Warehousing Corporations, I 
think it will be worthwhile to have the Ware-
housing Corporations, because there would be 
scientific storage under the various 
Warehousing Corporations. 

The hon. Member, Shri Sri Rama Reddy, 
has mentioned the percentage of losses due to 
rats, due to several insects, fungus, and 
various other causes. But the storage losses in 
the foodgrain godowns run by the Food 
Ministry or in the warehouses run by the 
Central Warehousing Corporation or the State 
Warehousing Corporations are perhaps the 
minimum. I remember that the losses in the 
foodgrain godowns come to about only 0 01 
per cent; in certain years it is 0-01 per cent, in 
certain years it is 0-02 per cent, in that way. 
So the losses are negligible. The reason is mat 
there are technical men, scientific men who 
are put in charge of the agricultural produce 
and the foodgrains, and they are also trained. 
In fact one of the main functions of the 
Central Warehousing Corporation for the last 
three or four years has been to train proper 
persons to run these Central warehouses. We 
have conducted as many as seven courses, and 
677 persons have been trained to run the 
various -warehouses in the various parts of the 
country. And in the godowns run by the 
Central Government also we have got a 
regular department of technical persons, a re-
gular hierarchy of technical persons who are 
competent to deal with the work. The Food 
Ministry has got also its own training 
programme to train suitable persons to run its 
own go-downs. But warehousing is not the 
sole object. The hon. Member who spoke last 
said about the credit aspect of it. Now the twin 
objects with which these Warehousing 
Corporations are being established are, firstly, 
the scientific storage of agricultural produce, 
and secondly, the availability of credit. The  
agriculturists  and  other  indivi- 
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duals or Associations who would not be in a 
position to stock the agricultural produce in a 
scientific way-would like to have them 
warehoused under technical and scientific 
supervision. Secondly, those agriculturists 
who would otherwise have disposed of this 
property soon after harvest at distress prices or 
at throw-away prices would be enabled to 
keep on their produce in proper condition, and 
at the same time they would also be enabled to 
get credit on their produce. Mention has been 
made about the negotiability of the 
warehousing receipts. That purpose is served 
because on the very security of the 
warehousing receipts that are granted by the 
Central Warehousing Corporation or the State 
Warehousing Corporations the State Bank and 
the scheduled banks would advance amounts. 
A very large percentage of the price is 
advanced as loan, so that the purpose of the 
agriculturist is served and he can meet his 
immediate requirements by giving his agri-
cultural produce for storage in the Central 
warehouse or in the State warehouse. Level-
headed and quite sound as Shri Sri Rama 
Reddy is, he said that it appeared that there 
was confusion in the working, but I think 
there has been some confusion in thinking as 
far as his approach to the godowns that are run 
by the Food Ministry is concerned. Now by 
entrusting the produce to the warehouses, 
either Central or State, the customers do not 
lose their proprietorship of the goods. They 
continue to retain their ownership of the 
goods. The only thing that the Central Ware-
housing Corporation or the State Warehousing 
Corporations are doing is, to use a legal 
expression, to act as a bailie of the goods. It 
has only a limited function to perform, 
namely, to give scientific storage—that is the 
main function—and at the same time enable 
the agriculturist or whoever is the person who 
has entrusted these goods, to get credit from 
banks on easy terms. 

As far as the godowns run by the Central 
Government or the Food Ministry are 
concerned, they are intended more for buffer 
stock operations in implementation of the 
State trading scheme. In fact as Shri Sri Rama 
Reddy has pointed out, the Central 
Government has got about 2 million tons 
storage capacity now. But within a few 
months it would be having, either as 
constructed by the Central Government or 
purchased, 2 million tons storage capacity of 
its own apart from hired accommodation, and 
this will be excellent storage and also most 
scientific. Although we have got the 
traditional type of godown3, silos are also 
constructed on scientific lines. But these 
godowns are intended to stock the foodgrains 
which belong to the Central Government, 
which are imported by the Central 
Government or which are procured by the 
Central Government from within the country. 
These are issued to various States, flour mills, 
and distributed through fair price shops as 
necessity arises when the prices go up. By the 
very fact of releasing stocks at subsidised rates 
in the open market it is intended to maintain 
prices at a particular level or to exercise 
control over prices. So the functions are 
different. But although the functions are 
different, the object which Shri Sri Rama 
Reddy hag in his mind, I think, is achieved by 
certain administrative directions that have 
been given by the Food Ministry and by the 
Central Warehousing Corporation. 

If there is any space left with the Central 
Government storage in any particular place 
and if there is in that particular locality a 
Central warehouse which wants storage, the 
Food Ministry immediately makes available 
that particular storage that is vacant to the 
Central warehouse or to the State warehouse 
so that it can utilise it. So also if the Central 
Government wants any of its own food stocks 
to be maintained scientifically and if godowns 
of its own are not available in that area,   it 
entrusts 
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that work to the Central warehouse or the 
State warehouse. It is in that way that 20 per 
cent, of the business of the Central 
Warehousing Corporation is that of the 
Government of India. So, although this may 
not have much intimate connection because of 
the administrative co-ordination that is being 
exercised, the object, I think, of the hon. 
Member, Shri Rama Reddy, is being served 
by that. 

Now, Shri Santhanam disputed the wisdom 
of the bifurcation of functions and taking the 
Central Warehousing Corporation and the 
State Warehousing Corporation out of the 
tutelage of the Agricultural Co-operative 
Development Corporation. 

SHRI M. H. SAMUEL (Andhra Pradesh):    
He used the word 'divorce'. 

SHRI A. M. THOMAS: There is no question 
of any divorce here because, in fact, there is 
no intimate connection between the two so as 
to require any divorce at all. The Central 
Warehousing Corporation and the State 
Warehousing Corporation are not cooperative 
organisations whereas the institutions with 
which the National Co-operative 
Development Corporation has to deal are all 
co-operative institutions. The co-operative 
movement is being dealt with by it. In fact, 
from the previous Bill which lias been passed 
by this hon. House, it will be found as to what 
is the function of the National Co-operative 
Development Corporation.    It says:— 

"Subject to the provisions of this Act...." 

That is section 9— 

".. .the functions of the Corporation shall 
be to plan and promote programmes for the 
production, processing, marketing, storage, 
export and import of agricultural produce 
and notified commodities through oo-
operative societies." 

Sub-section (2) also reads—    .   . 960 
R.S.—4. 

"Plan and promote programmes through 
co-operative societies for the supply of 
seeds, manures, fertilisers, agricultural 
implements and other articles for the 
development of agricultural produce." 

So, the functions of the National Co-
operative Development Corporation are all 
comprehensive; they cover the entire co-
operative field, I would say, not only the 
agricultural field but even the industrial field. 
Now there are industrial co-operatives too. 
You will find that co-operative credit that has 
been made available during 1960-61—short-
term and medium—has been to the extent of 
Rs. 208 crores. The target fixed by the Third 
Five Year Plan is over Rs. 530 crores. The 
marketing co-operative societies have dealt, in 
1960-61, with money of the order of Rs. 174 
crores. So, it is a much wider field. 
Warehousing is after all only a small item 
which has no necessary connection with the 
cooperative movement. As I said, the Central 
Warehousing Corporation and the State 
Warehousing Corporations are not co-
operative organisations. But at the same time I 
am prepared to admit that their functions are 
complementary. Co-ordination is also 
necessary because if you want to fulfil all the 
objectives of the Central Warehousing 
Corporation and the State Warehousing 
Corporation, as has been correctly pointed out 
by my friend, Shri Lingam, the co-operative 
movement has necessarily to grow. In fact, the 
warehousing scheme as thought of by Rural 
Credit Survey Committee was a 3-tier 
scheme. The marketing co-operatives were to 
build godowns at the rural level to serve the 
smaller producers, the State Warehousing 
Corporation was to build warehouses at 
important markets and the Central 
Warehousing Corporation was to build 
warehouses in places of all-India importance. 
And in pursuance of the policy to have 
marketing co-operatives at various rural 
centres, I am glad to mention to this hon. 
House that the number of rural godowns 
assisted during the Second Plan period was 
5,140    and   that   of 
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(godowns) was 1,712. The number of rural 
godowns to be assisted during the Third Plan 
period is 9,340 and the number of godowns of 
marketing societies would be 1,014. And there 
is a pattern of assistance. That is, loan will be 
62J per cent., subsidy 12J per cent., 12£ per 
cent, will be sanctioned by the State 
Government also, besides another 12£ per 
cent, by loan. That is the pattern of assistance 
for the construction of these rural godowns 
and these marketing godowns. When these 
godowns come into existence throughout the 
country and are increased, they would, I think, 
be in a position to get more and more assis-
tance from the State Warehousing Corporation 
which in its turn will get more and more 
assistance from the Central Warehousing 
Corporation. In fact, that was the object with 
which these institutions were brought into 
existence at the very early stages. 

One difficulty also may be pointed out and 
that is that the lack of an extensive network of 
good roads and transport facilities is a 
preventive factor which dissuades the small 
individual producers from coming to the 
warehouses of the Central Warehousing 
Corporation and the State Warehousing 
Corporation. Further, banking is not spread in 
the rural areas and credit against warehousing 
will not be easily available. The whole 
scheme is knit into the general fabric of rural 
progress. So, this background, according to 
me, has to be borne in mind when we 
approach the entire question. When these co-
operative societies have got a certain 
supplementary and complementary role, Shri 
Santha-nam seems to think that by this very 
legislation that we are enacting, the State 
Warehousing Corporation would not be in a 
position to advance money against the 
produce supplied by the co-operative 
societies. Of course, to every subject Shri 
Santhanam has got a very critical approach, 
that is welcome. But I think that there must be 
some common-sense also applied to this 
critical approach because you will 

find that it is stated in section 11. Functions 
of Central Warehousing Corporation— 

"run warehouses for the storage of 
agricultural produce, seeds, manures, 
fertilizers, agricultural implements and 
notified commodities offered by 
individuals, co-operative societies and 
other institutions;". 

In this the co-operative societies are 
mentioned whereas in clause 24, the co-
operative societies are not mentioned.   
Clause 24(b) says— 

"run warehouses in the State for the 
storage of agricultural produce, seeds, 
manures, fertilizers, agricultural 
implements and notified commodities;". 

Not only are co-operative societies omitted, 
but individuals are omitted, institutions are 
omitted, so that as far as the State 
Warehousing Corporation is concerned, there 
is absolutely no restriction and it gets the 
produce iram anybody and everybody, 
whereas in the case of the Central Warehous-
ing Corporation, there are some restrictions. Is 
it the argument of Shri Santhanam that 
because in clause 24 co-operative societies, 
individuals and institutions are omitted that 
the State Warehousing Corporation is not in a 
position to get produce from anybody, from 
an individual or a society? Then how will it 
do business? There is absolutely nothing in 
the Act which prevents State Warehousing 
Corporations from accepting business from 
co-operative societies. In fact they are 
accepting, and some percentage of the 
business of the State Warehousing 
Corporations is the business given to them by 
the various co-operative societies. I may also 
say, Madam, that these clauses are word for 
word the sections that exist in the Act of 
1956, and there has not been any difficulty at 
all on account of these provisions as they are 
at present. 

Then the hon. Member, Shri Chordia, has  
made  a  very     vehement  speech 
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SHRI V. M. CHORDIA: And which you 
could not follow. 

SHRI A. M. THOMAS: I am afraid his idea 
conveyed this. Under the pretext that he is 
preferring the peasant to the trader he, by his 
speech, made mention of all things to frighten 
the peasant away from the Warehousing 
Corporation scheme both of the Centre and of 
the States. He says, "Oh, there are forms to be 
filled in." Is it his case that when the 
taxpayer's money is concerned, without filling 
any form, it has to be received? And then 
what is the security for that person who brings 
it? This is not the way. 

SHRI V. M. CHORDIA: The difficulty 
is    that    you   will    not   follow    my 
explanation. 

SHRI A. M. THOMAS: I am not yielding. 
So this is not the way that these things have to 
be dealt with. If the procedure has to be 
simplified, I can well understand that the 
existing procedure is complex and this 
procedure has to be adapted. I can understand 
that, but simply to say that forms have to be 
filled in or that the peasant would not take 
advantage of it, is no argument according to 
me, Madam. Now what is happening is— as I 
have stated—not because the peasants are not 
aware of the advantages of warehousing 
corporations. To a certain extent we have 
succeeded in popularising this warehousing 
scheme, but there are difficulties as far as the 
agriculturists are concerned—as I said 
difficulties of communication. There is also 
another aspect. Even though they get the 
credit on the strength of the Warehousing 
Corporation, in order that they may sell their 
produce, they will have to redeem this 
warehousing receipt and produce it in the 
warehouse. Then only we will return the 
goods. For that there may be some difficulty. 
They may have again to take hold of some 
commission agent or other middle-man. But 
that cannot be helped, Madam; that has to be 
put up with, but all the same all the facilities 
that could be made possible, 

we are affording to the agriculturists and the 
co-operative societies. 

Now, Mr. Chordia was saying that there is 
red-tapi^m, that the employees at the 
warehouses are not at all keen to have the 
custom from the agriculturists, that they want 
only the custom from the traders. I submit, 
Madam, with my knowledge of the working 
of both the Central Warehousing and the State 
Warehousing Corporations, that the 
employees of the Central and State 
Warehouses, although they are not really 
bound by the terms of their employment to do 
so, they really go to various places and canvas 
business. They approach the agriculturists, 
they approach the co-operative societies, and 
strict instructions have been given that they 
should as far as possible, keeping in view 
their duties, try to popularise the warehousing 
scheme also. It is not correct t'o say that there 
is red-tapism that they are preferring the 
traders to the peasants. 

SHRI V. M. CHORDIA: Your figures show 
that traders are more attracted to your 
working than the agriculturists. 

SHRI A. M. THOMAS: I have said that 
peasants are more and more taking to this^ 
warehousing, and I quoted some instances of 
some warehouses in Maharashtra and Andhra 
Pradesh. Hon. Members might ask why is it 
so in Maharashtra. Apart from the argument 
that I have advanced, that they are progressive 
farmers, there is another aspect, that in these 
places there are regulated markets. In fact, for 
the successful function of the warehouses one 
primary requisite is the existence of regulated 
markets, and in Maharashtra and Andhra 
Pradesh you have got regulated markets. In 
Punjab and Mysore also these warehouses 
have been successful. In some of the eastrn 
States, like Orissa and Bihar, an Act on 
regulated markets has recently been passed. 
There is no such Act in Rajasthan, West 
Bengal, Assam and U.P., so that in the 
majority of States 
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markets. Where there are regulated markets 
the Central warehouses would certainly be a 
success. It is also necessary to have these 
warehouses near trade centres, important 
mandis because, when they want return of the 
gooda that they have warehoused with the 
warehouses of the Centre or of the States, it 
would be at the time when they find that now 
is the opportune time to seil their produce, so 
that it is advantageous to have the goods 
stocked near market places although it would 
be, to a certain extent, disadvantageous to the 
peasant who will have to bring his agricultural 
produce from far-away moffusil areas. It is in 
another way an advantage in that, if they stock 
their goods in a place near the mandis, they 
can, when prices improve, immediately 
dispose of their produce. I would earnestly 
appeal to all the hon. Members to try in their 
own way to popularise this warehousing 
scheme, approach the agriculturists and tell 
them. After all, with the various institutional 
agencies now established by the Central Gov-
ernment and the State Governments it would 
not be necessary for the poor peasant to sell 
his produce at distress prices or throw-away 
prices. There are the facilities offered. Now 
there is going to be lie price support scheme. 
There are also these facilities afforded by the 
Central and State Warehousing Corporations. 
And if any new centre is pointed out, that the 
warehouse should be at a particular place, 
either the Central Warehousing Corporation or 
a State Warehousing Corporation would be 
prepared to open a centre there but at the same 
tinje we cannot afford, because the taxpayer's 
money is involved, to open warehouses indis-
criminately. That would depend upon the 
possibility of good business, and also the 
utilisation of the storage capacity that is 
afforded. There is aiso another fact, Madam. 
In fact we cannot accept warehousing in sub-
standard godowns; we should have either good 
godowns or not accept these goods for 
warehousing at all. In 

that we are very particular. Even the private 
godowns that we have, we improve them, and 
we take all sorts of safety measures in order 
that the produce that would be entrusted to the 
warehouses is not spoiled or lost. 

I do not want to take more time. The 
publicity aspect was mentioned by Shri Sri 
Rama Reddy. I fully agree with him, and we 
have been making some efforts not only to 
have local advisory committees at various 
centres but also to have zz issued periodically, 
in English and in regional languages, 
explaining the warehousing scheme to the 
cultivators and traders. Mass communication 
media of the press and the radio have also 
been utilised for this purpose. Recently I 
believe the activities of the Warehousing 
Corporations are published more and more in 
the newspapers, and I am glad to say that the 
press is co-operating very well in the matter of 
publishing the activities of these  
Warehousing  Corporations. 

Madam, though Shri Santhanam described 
it so, my speech while introducing the motion 
was not an apoligia but only a true statement 
of the real situation in order that I might invite 
criticisms and constructive suggestions from 
the various Members, and I believe the 
discussion here has been quite fruitful, and the 
administration would certainly bear in mind 
the various points that have been raised in the 
functioning of both the Central Warehousing 
Corporation and the State Warehousing 
Corporations. 

Madam, I move. 

THE DEPUTY CHAIRMAN: The question 
is: 

"That the Bill to provide for the 
incorporation and regulation of 
corporations for the purpose of 
warehousing of agricultural produce and 
certain other commodities and for matters 
connected therewith, as passed by the Lok 
Sabha, be taken into consideration." 

The motion was adopted. 
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THE DEPUTY CHAIRMAN: We shall 
now take up the clause by clause 
consideration of the Bill. 

Clauses 2 to 43 and the Schedule were 
added to the Bill. 
Clause 1, the Enacting Formula    an:' the    
Title  were  added to  the    Bill. 

SHRI A. M. THOMAS: Madam, 1 move: 

"That the Bill be passed." 

The question was proposed and the motion 
was adopted. 

THE DEPUTY CHAIRMAN: The House 
stands adjourned till 12 NOON tomorrow. 

The House then adjourned at five 
of the clock till twelve of the clock 
on Tuesday, the 4th December 
1962. 

GMGIPND—RS—960 RS—14-1-63—J50. 


